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Date g 24/1/1989,

o Neither the applicant nor his advocate: |
is present as not notice was sent to them,

" MroP,R, Pai, Advocate appears for the
Respondents, He has filed a reply today
which is taken on record, He has undertzken
T to serve a copy of the same on the applieant x,

‘ and file a proof of service ih the Reglstry. -

Sir.. the reply has élready bean filed
in the matter the matter has baﬁama ready (4
‘for hearing, However it is not possible to "
fix hearing date in the near future on
account of other old pending urgent matters,!

This matter is, therefore, kept on Sine-die
1ist.< '

Cia ' ., Mp, Pai says that at the time %® of
qulﬁthN”‘jt LF ’

fixing the date of hearing notice may be ‘ . ;
issued to ths Respondent No,2, Notice may
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of the |
2,1.93, the matter x

" Peor Tribunal |
no ' n'bl Vice'
As per direction ble
Chairman dated 2 .
;s taken out from Sine ‘ :a,
F xed for final hearing on

er
ssue notices: to the partles as p ;

@k C}?order dated ma;%\(,: ’ oy

Asfrte 1 83ued A= @jﬁ“«w7’

"o A 489/88

"and Mr.S.K,Sanyal for the respondents.

~;t is dismissed for want of prosecution

™

it For wont of tims, this datter
is aﬁjwrmﬂ to week cummming from

e i e

bate: 14-9-03 |
1Per M.S,Deshpande, V.C.J N

Mr.,A,W,Khan for the applicant

In view of the promotion order dtd.
23-2-93 promoting the applicant to
the post of Second Fireman the applicai:
does not press the present application.
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